
State vs. Shakir Hussain 

FIR No. 183/20 

PS Preet Vihar 

U/s . 25 Arms Act 

27. 05.202 1 

Present: Ld. APP for the State through Ve. 

Sh. SK Gaur Ld. LAC for applicant through Ve. 

An application is moved on behalf of the accused Shakir Hussain for 

releasing him on personal bond by his counsel. 

Reply filed by the 10. 

As per the reply, the address given by the accused is not verified as 

there is no one residing at the given address. Further, it is also pertinent to 

mention that accused is BC Of PS Preet Vihar having approximately 20 previous 

involvements 

Therefore, considering that the accused does not have any address , 

the court is not inclined to release the accused without any surety. 

Accordingly, the present application is dismissed. 

Copy of this order be given dasti to Ld. LAC 

(ANSHUL M HT A) 

DMM (East)/KKD/Del i/27 .05.2021 



I 

STATE Vs. Md. lmran 
FIR No. 032816/20 
PS Geeta Colony 
U/s. 379/411 IPC 

27.05.2021 

Present application taken up through VC as per the directions issued by 

Hon'ble High Court of Delhi in view of on going pandemic outbreak. 

Present: Ld. APP for the State through VC. 

Mohd. lmran, Id. LAC for applicant through VC. 

Reply filed by the 10. 

Arguments heard from both sides. 

This is an application seeking interim bail as per the guidelines dated 

04.05.2021 laid down by High Powered Committee. 

Since, the present accused is involved in more than 3 cases, therefore, as 

per the modified guidelines issued on 11.5.2021, the present accused shall not be 

considered for interim bail. Accordingly, the present interim bail application is dismissed. 

Copy of this order be given dasti to Id. LA 

(ANSHUL EHTA) 
MM (East)/KKD/O lhi/27 .05.2021 



--

FIR - 148/2 1 

PS- New Ashok Nagar 

U/s- 392/41 1 /34 IPC 

State vs . Sajid Ali 

27.05.2021 
Present application taken up through VC as per the directions issued by 

Hon'ble High Court of Delhi in view of on going pandemic outbreak. 

Present : Ld. APP for the State through VC. 

Ld. Counsel for applicant through VC. 

An application U/Sec. 437 Cr.P.C. for the release of the accused Salman 

@ Pappan is moved by his Counsel. 

Reply filed by the 10. 

Upon perusal of the application arid reply of the 10 it has come to the 

notice of the court that there is no accused by the name of Salman @ Pappan in the 

present matter. 

It is submitted by the Ld. Counsel for applicant that due to some 

typographical error, the name of the accused has been typed as Salman @ Pappan 

however the name of the accused is Sajid Ali and further seeks permission of the court to 

withdraw the present application. 

Accordingly, in view of the above, the pre nt application is disposed off as 

dismissed as withdrawn. 

(ANSHUL MEHTA) 

DMM/EAST /KKD/DELH I 

27.05.2021 



STATE Vs. Raman 
FIR No. 21718/18 
PS Geeta Colony 
U/s. 379/411 IPC 

18.05.2021 

Present application taken up through VC as per the directions issued t 

Hon'ble High Court of Delhi in view of on going pandemicoutbreak. 

Present Ld. APP for the State through VC. 

Mohd. Imran, Id. LAC for applicant through VC. 

Reply filed by the 1O. 

Arguments heard from both sides. 

This is an application seeking interim bail as per the guidelines dated 

04.05.2021 laid down by High Powered Committee. 

Since, the present accused is involved in 3 cases, therefore, as per the 

modified guidelines issued on 11.5.2021, the present accused shall not be considered for 

interim bail. Accordingly, the present interim bail application is dismissed. 

Copy of this order be given dasti to ld. LAG 

(ANSHUL MEHTA) 
MM (East)/KKD/Delhi/18.05.2021 



FIR No. 453/2021 
State vs. Mohit Pal 
PS New Ashok Nagar 

27.05.2021 
Present application taken up through VC as per the directions issued 

by Hon'ble High Court of Delhi in view of on going pandemic outbreak. 

Present Ld. APP for the State through VC. 

Ld. Counsel for applicant through Vc. 

An application U/Sec. 437 Cr.P.C. for the release of the accused 

Mohit Pal is moved by his Counsel. 

Reply filed by the lO. 

Both the sides are heard on the application. 

Considering the following: 
1. that It is submitted by 1O that as per CDR, the present accused was present at 

the place of incident on the date and time of incident; 

2. that the present accused was arrested upon his name being disclosed by the 

co-accuseds, both of whom were arrested upon being identified from CCTV 

footage;
3. that the present accused is involved in the 5 case of similar and grievous nature 

previously as well; 

In view of above, the present application is dismissed.

Copy of the order be given dasti on request.

Application is disposed off accordingly. 

(ANSHUL MEHTA) 
DMM/EAST/KKD/DELHI 

27.05.2021 



State vs. Jitender @ Jeetu 
FIR No. 216/21 
PS Shakarpur 
U/s. 379/411 IPC 

27.05.2021

Present Ld. APP for the State through VC. 

Ld. Counsel for applicant through VC. . 

This is an application for releasing of Mobile Phone Vivo V-15 on 

superdari in favour of applicant Sh. Sanjay. 

Reply to application is filed by the 1O. As per reply, IO has no 

objection if the mobile phone is released to rightful owner. Heard. Application 

perused. 

Having considered all the relevantinputs, report of the iO and in 

view of judgments in Manjeet Singh v. State, I am satisfied that this will be an 

eminently fit case where the above stated mobile Phone can be released to 

rightful owner, subject to execution of security bond. Accordingly, let case property 

be released to the rightful owner after preparing detailed panchnama; taking 

photographs of above said mobile Phone of the case property; valuation report 

and a security bond. 

The photographs of the case property should be attested by the IO 

.and countersigned by the complainant, accused, if any, as well as by the person 

to whom the custody is handed over. 

The panchnama/photographs/valuation report etc. be filed along with 

charge sheet. 1O is also directed to follow the necessary safeguards insisted in 

Manjeet Singh v. State. 

The application stand disposed of accordingly. Copy of this order be 

given dasti to the applicant and IO as well. 

(ANSHUL MEHTA) 
MM (East)/KKD/Delhi/27.05.2021 



eFIR 038327/16
PS- Shakarpur
U/s-379/41 1/34 IPC 
State vs. Pankaj Singh 
27.05.2021 

Present application taken up through VC as per the directions issued by Hon'ble High Court of Delhi in view of on going pandemic outbreak. 

Present: Ld. APP for the State through VC. 

Ld. Counsel for applicant through VC. 

An application U/Sec. 437 Cr.P.C. for the release of the accused 

Pankaj Singh is moved by his Counsel. 

Reply filed by the lO. 

Both the sides are heard on the application. 
Considering the following 

1. that the accused was declared PO on 31.1.2020 and was only arrested in the 

present matter on 19.02.2021; 

2. that as per report of 1O, accused is habitual offender 
3. that accused is previously involved in various cases; 

In view of above, the present application is dismissed. 

Copy of the order be given dasti on request. 

Application is disposed off accordingly. 

(ANSHULMEHTA) 
DMM/EAST/KKD/DELHI 

27.05.2021 



State vs. Raju Badi 
FIR No. 542/20 
PS Krishna Nagar 

27.05.2021 

Present Ld. APP for the State through Vc. 

Mohd. Imran Ld. LAC for applicant through Vo. 

An application is moved on behalf of the accused Raju Badi seeking 
on 

that accused may be released on personal bond submitting that accused is unable 

to furnish any surety as per the order passed by ld. MM on 11.02.2021. 

Reply filed by the 10. 

As per the reply, the address given by the accused is not verified 

also the owner of the said property has denied that anyone by the name of 

accused was ever residing in his property. 

Therefore, considering that the accused does not have any address, 

However, 

the court is not inclined to release the accused without any surety. 

considering the submission of Ld. LAC, the bail amount is reduced to Rs. 5,000/ 

with one surety of like amount. 

The application stands disposed off. Copy of this order be given 

dasti. 

(ANSHUL MEHTA) 
DMM (East)/KKD/Delhi/27.05.2021 



State vs. Ram Avtar Singh @ Shakal FIR No. 127/21 
PS Geeta Colony 
U/s. 25 Arms Act 

27.05.2021 

Present: Ld. APP for the State throughVG. 
Ld. Counsel for applicant through VC. 

This is an application for releasing of Mobile Phone Make Oppo on 

superdari in favour of applicant Sh. Ram Avtar Singh@ Shakal. 

Reply to application is filed by the 10. As per reply, 1O has no 

objection if the mobile phone is released to rightful owner. Heard. Application 

perused. 

Having considered all the relevant inputs, repórt of the IO and in 

view of judgments in Manjeet Singh v. State, I am satisfied that this will be an 

eminently fit case where the above stated mobile Phone can be released to 

rightful owner, subject to execution of security bond. Accordingly, let case property 

be released to the rightful owner after preparing detailed panchnama; taking 

photographs of above said mobile Phone of the case property; valuation report 

and a security bond. 

The photographs of the case property should be attested by the IO 

and countersigned by the complainant, accused, if any, as well as by the person 

to whom the custody is handed over. 

The panchnama/photographs/valuation report etc. be filed along with 

charge sheet. 10 is also directed to follow the necessary safeguards insisted in 

Manjeet Singh v. State. 

The application stand disposed of accofdingly. Copy of this order be 

given dasti to the applicant and IO as well. 

(ANSHUL M�HTA) 
MM (East/KKD/Delhi/27.05.2021 
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FIR No. 5678/2020 

PS New Ashok Nagar 

U/s 379 IPC 

State Vs. Ranjeet Singh Sengar 

24-05-2021 

Present application taken up through VC as per the 

directions issued by Hon'ble High Court of Delhi in view of on going 

pandemic outbreak. 

Present Ms. Ankita, Ld. APP for State (VC) 

None for the applicant. 

Reply has not been received. 

Let reply be called from 1O for 27-05-2021. 
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State vs. DL14CF 0692 

FIR No. 245/21 
PS Mayur Vihar 

27.05.2021 

Present Ld. APP for the State through VC. 

Ld. Counsel for applicant through VC. 

An application for release of vehicle bearing registration no. DL 

14CF-0692 on superdari has been moved by the applicant Ms. Monika Wahi. 

Reply is filed by the 10. As per reply, IO has no objection if the 

above said vehicle be released to the rightful owner. Heard. Application perused. 

Having considered all the relevant inputs, report of the 1O and in 

view of judgments in Sunderbhai Ambalal Desai v. State of Gujarat (AIR 2003 

SC 638), I am satistied that this will be an eminently fit case where the above said 

vehicle can be released to the rightful owner, subject to execution of security 

bond. Accordingly, let above said vehicle be released to the rightful owner after 

preparing detailed panchnama; taking photographs of the same; valuation report 

and a security bond. 

The photographs of the above said vehicle should be attested by the 

IO and countersigned by the complainant, accused, if any, as well as by the 

person to whom the custody is handed over. Applicant is directed to deposit the 

original RC to the 1O. 

The application stand disposed of accordingly. Copy of this order be 

given dasti to the applicant. 

(ANSHUL MEHTA) 
MM (East)/KKD/Delhi/27.05.2021 


